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New Delh1 and Others.

Sri.K.V.Shamanna,Advocate,
No.1465,14th Main Road,

West of Chord Road,
Mahalakshmlpuram,Bangalore-86.

The General Manager,
Southkern Railways,
Park Town,Madras-600003.

. : . ,
SUBJECT:=- Foruardlnq of copies of the Orceis passed by

_thej Central ARdminiétretive Tribunal,Bangalore,

- XXX

Plehse find enclosed hereuith & copy of the

' i
ORDER/STAY URIER/INTERIN DPDCR/, Passed by this Tribunal
in the above mentloned appllcatlon( ) on  25~01=1994, .

ﬁ;ﬁ; \ v\sy‘g\
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L CENTRAL ADMINISTRATIVE TRIBUNAL .
T L BANGALERE BENCH, BANGALORE

B , CRIGINAL APPLICATION N0.179/94

. TUESDAY THIS THE -25TH DAY OF JANUARY, 1994

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
M, TN, RAMANAN - . . ME MBER (A )

D B. Mariswamy,

Rgkd about 56 years,

Assistant Enginder/Constructlon

&outhern Railway,

Mysore_

r951d1ng at

No,VRC/1, Vontikoppal Ralluay Colony,
Yadavag1r1, '

Mysere - 20 ‘ Applicant

!
i t

{By Advocate Shri K.V.Shamanna)

V.

1.‘Un10n of India, . \
‘represented by
the Chalrman,

1Neu Delhi-

2, ‘The General Manager,
'Southern Railuway, "

Park Toun,

‘Nadras - 600 003

3.iThe Chief Personnel officer,
. (Southern Railuay,

Park Town, .

'Madras - 600 003

alf?ﬁﬁyphief Engineer,

<L ~s6utﬁern Railuay,

e P@rk npun, ’ ‘
Sl nMadQus »~ 600 003 - Respondents
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‘ not been promoted to the higher grade on the ground "‘
é‘ : ‘ .ihat a departmentaiAehQUiry is}pending égainst him,

| In the.ﬂepartmental enquiry, he was indicted on
having commiited some misconduct in the year 1986-€7
in the matter of execution of some contract work

by a contractof who is stated to have made use of
inferior material which ought not to have been
permitted by the applicant who was the ASSistant
Engineer in-charge, Thié misdged uas alleged to have
been comhitted by the applicant in collusion uwith

the Contractor and other officials who are said to
have shared the booty collectively. It is pointed
out that if there was any truth in these allegations,
an investigation should have followed immediately |
after the alleged misdeed in the year 1986-87. But,
éome five‘years later, a charge-memo haa been issued

on 13,7,92. Although the chargés have been denied,

no enquiry is forthcoming. In the meanuhile,

Shri Shamanna, learned counsel for the applicant

! ' tells that his client is due to retire although not
shortly but in 18 months time and if the enquiry
continues to be pending, it will quite likely come

i o ~ in the wvay of securing:pénéionary benefits and if

that happens, it will be a great hardship and a severe }

blovw to the applicant,

ulhad occasion to deal with the appkicant

q.fcontext wvhen we disposed off C.A.

E: g:g///’ (K3 Eﬁﬁh/QS on 4w10.93 Therein the complaiht made was
] = «_,'_m 30 & e T

- that=His promotlon had been held up, Houwever, ue
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did mention while disposing off the 0.A. referred
to supra that the Department should proceed and
conclude that enquiry as soon as possible sub ject

to the applicant cooperating with the Department.

4, Shri Shamanna assures that on the patt of his

client there was no delay, He is ready to cooperate

with the Department ih order to get rid of the enquiry

as spon as pqssible. If that is so, we do not see

why the department should be dragging its feet in

not concluding the enquiry as expeditiously as
pdssible.

S. In the circumstances, all that we are to do

is to direct the General Manager, Southern Railuays
Madras, who is R-2 herein to proceed and conclude

the enquiry pending against the applicant uithin

four months from the date of receipt of a copy of

Copy of this order be sent to the

234

6‘§nager, Southern Railways, Madras for

\, and compliance, Uith this observation,

}i ation stands d1=posed off finally with

' to costs,

Sd-

( T.v. RAMANAN ) { P.K. SHYAMAR )
MEMBER(A)

VICE CHAIRMAN
TRUE COPY
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CENTRAL ADMINISTRATIVE TRIBINAL

_ ‘.. .. .. DBANGALORE BENCH -~ L
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S , ‘ . ‘ ' éndlranagar, . N
‘ . ' - .Bangalore-560 038,
Miscellaneous Appln.No.327 pf 1994 in L anges L :
' | Datedi= 26 AUG 1994
APPLICATION NUMBER:__ 179 of 9% T

Sri.D. B.Mariswamy - v/s.. Chiiman Bailway Board,N.Delhi & Others.'

2. . Sri A.N. Venugopala Gowda,Advocate. S~

‘No.8/2,Upstairs,R.V.Road, -
Opp.Bangalore Hospital Bangalore-4.
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SubJect‘- Forwarding eof sopies of the ‘Urders passed by ‘th-e
Central adminictrative ’lvmuna.' Ba‘ugalore.
Pleasa find _enclosad nerewlth a copy of the“&RDER/m"
STAY WRDER/INTERIM CRDER/, passed by this Tribunal in.the above

mentioned applicatior. (11) on 10-08-94. D
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DEPUTY REGISTRAR
JUDICIAL BRANCHES.

APPLE.PNTS . : . NES b} p\.NPENTS . . -
. I.o—.. . | . -;_':'- - - .“ -
1.  Sri.K.V.Shamanna,Adwcate,No.1465, -~
= . .. .-14th Main Road,West of Chord Road,
Mahalakshmipuram,Bangalore-86. . L
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In .‘th_e Central Administrative Ti'ibunal
| Bangalore Bench |

Bangalore

Application No......

DB Mourigwmmj Vs . Chaitmoan

BN | - S 199y

SHEET (contd) ) : _
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-Date Office Notes \" Orders of Tribunal
PKS(VC)/TVR (M)
10.8.94

ORDERS ON_M.A.No.327/94 FOR EXTENSION OF TIME

- LIS

Heard both sides.

In the circumstances, we think it
appropriate to extend time for complisnce
with the directions of this Tribunal made
' in 0.A«N0,179/94 by a further pericd of

!two months from the date of this order.
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In the Central Admmlstratlve Trlbunal
Bangalore Bench
Bangalore

c.p (CIVLL}pphcauOn No

ciresesvoss sees of 1994
IN 0. A.No.‘l?g 94
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Date Office Notes Orders of Tribunal
, 7 o
i A VR(MA)/ANV(MI) |
‘ : 15,02.1995

125.1.1994 yas that the General Manager,

We have heard Shri Shamanna tor the
complainant and Shri A.N. Venugopal tor the
respondent department. The direction of the |
Tritunal in 0.A.No.179/94 disposed of on

Southern Railway, should proceed and conclude!
with the enquiry pending against the complain-
ant within a certain period, Shri Venugopal
now tells us that the proceedings against the
mmplainant are ror imposition of major penal-
ty and that in terms of the relevant rules,
only Railway Board is the compebémt discipli-'
nary authority. In view of the position ‘
brought out now, the tact that the post of
General Manacer, Southern Railway, is vacant
at present is not material. Shri Venugopal
prays tor extension of some time as the matter
has to be considered by the Railway Board

who are to pass appropriate orcers.

After hearing both .sides, we deem it
appropriate to extend time upto 31.3.1395
keeping in view the tact that the complainant
is tet;ting in July, 1995.
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MEMBER (J) MEMBER (A) J

©° Secti
Central Administrative Tribunal

Bangalore Bench
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